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Dr« M. M. 0 «s: The Advisory Com­
mittee that wa« setup by the Central SociaU 
Welfare Board went round all ̂  impottant 
cemres of country. *

inco& ie f a x  InyMCigatUMi C o n u n la tio ii
S luri A m a r  S liig li D u ta f tr:

Will the Minister of F iauioe be pleated 
to state:

Ca) whether the inconie-tax investiga­
tion Commission has Unished its work;

(b) if S3, the total aiiDunt voluntarily 
disclosed;

(c) the total amount assessed by the 
Commission; and

(d) the total tax assessed on the concealed 
tn^me?

T h e  M ia la te r  o f  R evenue a n d  C iv il 
B xpenditu ire (S h ri M . C . S hah)) (a)
Not yet. However, after the decisions 
of the Supreme Court dccUring u/fra vires 
certain provisions of the Taxation on Income 
(Investimtion Commission) Act, 1947. 
QCXX of I947)t the work left undisposed o f 
when those decisions were given has been 
taken over by the Income-tax authorities 
themselves. The ComnAssion has formally 
been kept in existence for the investigation 
of cases which had been referred to the 
Conunission under the Travancore Taxation 
on Income (Investigation Cpmmsssion) 
Act, anl for /deilmg w th certain 
miscellaneous pending nutters both 
administrative and legal relating Co cases aU 
ready dealt with by the C ommission such as 
custody O' records, rectification of mistakes 
and references and suits tiled by or against 
the Commission ;

(b> if the Hon^ble Members refer to the 
amount of concealed income relating to cases 
settled with the assessees concerned by the 
In vesti^ on  Commission, such amount 
is Rs.' 18‘ 57 crores approximately;

(c> Rj, 38-7 crores approximately; 
and

(1) R-. :6 cr>res approximitely.

w r r  w  4 ‘ arw

«fY d fk  JT? «rr<Tr ^

•in: 5 TT ?

 ̂ 9 lirl M« C. S h a h : The Commission 
wasiAppointed by the Act of I947>tnd the
Commission exists formally as 1 stated 
in ray reply. The Supreme Court declmr'ed 
lection 5(4) of the Act ultra ifires in 1954; 
latet the Courtalso declared ultra vires sedtion 
5C1) from 17th July 1W4- So the cases 
that were not disposed of hav  ̂been handed 
over to ihe iacoroe-tax authontiea.

«flf Wire ftns : f i r  A  ir w

?rirTr f  Pp 5(tfiT!Tf ?«rr^ I  irr ' 

iT w rf ? '

' (No reply was given).

f  I t

>nT I  ?
S h i i  M . C  S h a h n i i e  amount collec­

ted was Rs. 7 * 51 lakhs in cases under section 
5 1̂) and Rs. 2*42 lakhs in cases under 
section 5(1).

/ S a r d a r  H isk am  S in g h : Are there 
any number of cases in which a^seismetit 
of concealed incomes was arrived a t after
compromise, anl theA they hove oeea 
rjeopened after finding the concealments?

S h r i  M . C . S h a h : There is a provisibn 
in the se ctlement that if there is some incotne 
conceaki, then that case can be reopehed.
I cannot give the exact number o f s^ch 
eases at present,

S h r i  N. M . L ln fa m : May I know
whether Government have considered the 
desirability of amending the Act in view 
of the Supreme Court judgment io  that ail 
the pending cases can be gone into tho­
roughly and in vcitigation pu. sued further ?

S h r i  M . C. S h a h : Yes; the h>i.
Member must be aware that already the 
Income-tax Act his beei amended last year» 
and another section— section 34(i)(A)— " 
has been introduced and it was acceptei 
bv both Houses of Parli^ent. This was 
after the Supreme Court ju Jgm^t.

B o n u a S h a re a
*95 .̂ Shri L, N. M lahra: Will tlic 

Minister of Finance be pleased co refer 
to the reply given to ^hort N jticc Question 
No* 8 on the Z5th Aug.ist, 1955 and stace:

(a) whether a decision about imposing 
tax 0,1 bonus s hares has beer̂  taken > and

(d) if s t h e  details of such taxation ?

T h e  M ^ i t t e r  o f  K ev en u e  a n d  C iv il E a p e n d lt i ire  ( S h r i  M . C , S h a h ): U>
Not yet Sir,

(b) Docs not arise.

S h r i  L* M ia lira ; May I k iow
whether G.)vcL ime ii ever calculated the 
^  lunt of the rcve-iue that they cai get aa 
a result of imp:»»iajj tax 01 b-mus sharej ?




